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Union of India & others . "o

Hon Mr. Justice U.C.Srivastava,¥.C. Ty
Hon, Mr,A.B. Gorthi, Adm,Member, "

The applicants, who wers mambers of Sahaﬁul&ﬂ*ﬁaﬁﬁﬁg '

community, had aporoached tha Tribunal praying that the

)
respondants be lirected first to exhaust the list of ;F

salected c andidates published on 15,9.87 duly approved
by the competent authority and they may be directed not
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(o to appoint any Scheduled Caste and Scheduled Tribe
candidate on the Easis of notice dated 8.4.88.,By means

of a latter dated 5.11,86 the Chief Personnel Officer, f

Northern Railway issued letters for all@h& railways and

. .3 in compliance of the sane noticss were issued by the
) Divisional Railway Manager callina upon all the 5 1Y
candidates for arpointment in class IV category and !

applications from casual labourswere invited.The
selection took place an” the applican&% name found

place in the panel but the arplicants were hpt~§ppﬁ1 a
‘{ e
As a nettar of fact the casual labo: urswmkiﬂgf f‘
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to the arplicants there were 353 posts for Scheduled

Castes but no arpointment agal nst these vacancies'was

made, An assessment of vacancies was made, A representaion
against the said amr2ex non appo ntment was madé but it
also f ailed to give any good result.The applicants,
thersafter, approached this Tribunal,.Ths respondsnts
have opposed the praysr made by the applicants and havel

state? that in view of the decision of t he Supreme

Court in In-derpal Yadav's case the anplicants have

state? that although the Govt.of India issued directions
for £illing up allkhe vacanciss meant for Scheduled Caste
and clear the backlog, eventhen the applicants were not
arpointed.The Railway Boar< issved circular laying down
the policy for absorption of casual labours and the

casal labours balonging to Scheduled Caste community

Were also absorbed and not-withstanding the directions

whnich was agiven by the Railway Board selection was made -
©

The selaction procass started because of the circular | _ '
‘ of the Railway Board of 1986 referred to above and if

any mistake was commitied,the same was commnitited by the

Railway Board for inviting such “pplications.The namss

were to be appointed ,The applicants should not have

of © he applicants were included inthe panel an”’ they
been thrown hehind eddl=r in view of the Jirections issted &

issued by the Supreme Court vriority should be given to

)
casual labours.The casual labours have been arnointed

and if vacancies are creats? in future, the applicants

whose names found place in the panel wil}%e g iven nreference;
_ f
in the matter of appointment and their c ases not to be j

: ﬁ
ignored and applicants could have heen appointed '
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ﬁ? to qﬁt #ﬁ panel alive
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giﬁnc}nsidered and thuY* .ff_';_'_
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| Adm, Membe

Allahabad Dated.22,1C,91
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